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CENTRAL ADMINISTRATIVE TRIBUNAL 
AHMEDABAD BENCH 

O%. NO. 	3c/ 	dt 	.. 3'1/93 

DATE OF DECISION 

Petitioner 

agiì 	 Advocate for the Petitioner (s) 

Versus 

:i ina.arar: ta:E 
	

Respondent 

.. 	;.0 C- 	 Advocate for the Respondent (s) 

CORAM 

The Hon'ble Mr. 	• . 2(1CCJJJTLCh icia 	 i-ca:a 	( ) 

The Hon'ble Mr.  

JUDGMENT 

Whether Reporters of Local papers may be allowed to see the Judgment ? 

To be referred to the Reporter or not ? 	 / 

Whether their Lordships wish to see the fair copy of the Judgment ? 

Whether it needs to be circulated to other Benches of the Tribunal ? -' 



:2: 

Smt.Arjandha G.Zala, 
i/o.iateShri 'ulabsingh, 
(Ex.Shunter, Lco 'hed, 
Raj kDt Uivision, 1ankarier), 
Bhagvati Devi Ashram, 
Sant Ashram, 
P ave gadh, 
Dst. Pancb.maBial. 

(2) 	Jariak 'u1absingb Zala, 
S/o.Late Shri Gulabsir:gh, 
Shagva.ti Dj Ahram, 
Sant Ashram, 
Pavegadh, 
Dig t.Panchmahal. 

(Advocate Mr.3.3.Gogia) 

Versus 

Unjn  of India, 
Owning and representing, 
western Railway, 
Through : 
General Mana - er, 
iestern Railway, 

Churchgate, 
3ombay - 400 020. 

Divisional Railway Manager, 
western Railway, 
Rajot -ivision, 
Kothi ompound, 
Raj kot. 

(Advocate : Mr.B.RKyac3a) 

.. .Applicants, 

.Re'pondents. 

JUDGME TITT 
3.A.N0. 398 OF 1993 

with 
M.A.NJ. 391 OF 1993. 

Date; 10th March, 
1995. 

Per ; HorYble Mr.V.Radhakrishnan : Mernber(A) 

Heard Mr.S.B.Gogia. and Mr.3.R.Kyada learned 

advocates for the applicants and the respondents 

respectively. 



2. The aplicans 	re the Wjdw and son of 

hri Gulobs in.h, who was wor:ing as ihunter Loco dhec, 

Wankanar, unoer th resoondent No.2. hri Gulabs irijh who 

exoirod on 2-1-1974. At the t me f his ceth F' is son 

was of minor age viz 4½ years. The widow,  asslied for 

corn oass icoate a000intrnent for ho r Sn in June 1 T95. The 

mutter was also taken Un through t': r d e  Union to the 

General Man;er, Westorri RaJ.lway. The Genari 1 Manager, 

informed the T rude Unions thut th i be in more thn 

10 yecirs ola casc could be cousich red (nnexur 	-1). 

The aslicunts S  coritsotin L h::t as the son wascsf 

minor age of 4.1  years at tho tilce of his ibther'sieath 

n. a licat ion for compass ionote a opointrant cou 16 be made 

until he attaine6 the age of 18 years. ccr5ing to them 

the General Nanacer hs got powa r of c. niaeting the cSe5 

for corn pass ionate aspointment up to 10 years from the 

cute of ins 	ceath. he Railway Eoarlf has got nowers to 

consider cases bond that time lircit. ven according 

to the po'.'ere delec;ated to the General Manager, resuests 

received from son or daubterof deceased employee should 

be cons iderod if same is made within six months from the 

det of attaining rnaority, as p 	aestern Railway Board's 

OircuLr aat.ci 20-5-1985 ari4 3- -1985 (nnexure -2). It is 

the case of the 	liconts tht the mother had aioliod for 

om1oyrnent ef her Sn in Juno 1985, i.e. much earlier than 

the acre ci 18 years which ho attained on 26-7-1987. The 

. . 4. . 



financial cnhit.i nf t1e far]a is Very DCCt a:a honce tLe 

retest far cerCooss jncte 	:intmant OhCU id be Cons ido red ri 

me 

ha tee r:.ondents h vs f I let xc iv. They have 

o roduced copies of C:;.rra5 cridence CXCh::fj.JC( batween the 

es tw re Re ilte v Isazdcc r Snih end ae tern Railway E rnp1ovees 

Union 	Gerc:in this subj act. ccorcinq ta them the G::neral 

I-ianoger, had )OfS to relax the time limit uet - P- ice years 

frets thE. date f earth .s the eeclaee as the emcioyee clieci 

on 24-1-1 74. the iic:ow ha not a oliec in tic ir Case for 

corn case i.riete a ooinbrnent imr.edieitely after the: death cf 

h: 0 husband. in re . r s the p::uer t relax the time limit 

n reerect of son attaininl tics rnajoriLh IS concerned they have 

statet tic : such relaxation was not ia IC towfl in th aclicy 

of the caeondents hLh was in fcrc in 1974 when the ernoloyee 

died. Accerdint ly they have Staten: th:t the applicanes have 

no core cot the i.o. tear la rejectee 

br hve head the 1earna counrole fr tee partico, 

ibvia rage ed to tIm fcts ant circar taaceo of sb case, 

oe are at the vi.a: that OtiS a fit cern n which the claim 

of the acelicant 'S viz, son ii tbc decearec ernaloyes shoold 

ha Cons idCOO by the respondent tlb, 1 on mrits. The General 

:5fl E-  r hat rot looked into the as aect f merit and rsj acted 

the apmlic:tion only an the groundo of limitation. The 

5. • 
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Hon bie upreme urt has recently held in Clvii Appeal 

No.4220/94 in 3.c.Tarwadj Vs 	 of India that the 

claim for compassionate appointment should be considered 

on merits when the son attained majority even after 10 

years of the death of his father and should not be rejected 

because of time bar. The present case is a fit case to be 

referred to the Railway 3oard for reconsideration. 

Accordingly1  the application is disposed of with the 

following directions : 

9Respondent No.1 to consider this O.A. as 

the applictin made by Shri Janak Gulabsingh Za.la, 

son of the deceased employee Shri Gulabsingh for 

Compassionate appointment and decide the case on merit 

after looking into all the relevant aspects including 

finarictal condition of the family and after relaxing 

of time limit as may be provided under the Rles 

within a period of 12 weeks fro!n the date of receipt 

of this order. The application and M.A. are disposed 

accordingly." 

I 

(Dr.R.K.S axena) 
Member(J) 

/ 
jff 
L 
t'_" 

CI-Radhakrishran) 
Member (A) 

alt. 
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CENTRAL ADM INISTJAT TVE TR IBUNAi 
AHMEflAB BENCH 

APPlicaticn No. 	 ( 	 of 
Transfer Aoplication No. 	

of 

CERT' ICATE 

Certified that no further actior is reqllire& to be taken and 

the case is fit for consignment t the Record Room (Decided)- 
10 ated a 	C 

Countersign 

Section Officer. 

CT'C 

Signature othe Dealing 
ASsstant 
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